


‘Authority & another’'s ++vorerrrn...Respondents

‘Reply of the Resp ondent no.2 and 3
- The Respondent no.2 and 3 states as under: | " 47
The present Appeal is misconceived in fact and law and

nce same is not maintainable.

~ The Appellant herein has approached this authority with
~ utmost unclean hands.

i The present Appeal is full of distorted facts and forged
documents created with the sole intention of playmg fraud
on this authority. The Respondents therefore are placing on

record the correct facts on record:

ect matter of the present proceeding is the

ture bearing house no.443-B comprising of




¥s

: ‘The Respandenf no.3 and 4 therefore approached this
; anthorlty and taking .begniz;ance of the illegality this
-.- authority was kind enough to designate an officer to
{f conduct site inspection on 28/0 9/2016.
E
3) on perusal of the site inspection report dated
~ 06/12/2016 prepared by Mr. Lavesh Shirodkar it can be
seen that not a single document was produced by said
Lavu Toraskar to show that the said illegal structure was
existing prior to 1998, nor any construction license was
- produced.
:‘-5;; In spite of all the illegalities said Lavesh Shirodkar has
' gone extra mile to protect the said illegal s;tructure which
evident from his observations. However the
fograph annexed to the said report speaks volume

illegalities committed by said Lavu Toraskar.







observation it is ample clear that the said
ot be regularized.

w was conducted on 28/09/2016,
Appellant dellberately suppressed about the
22/02/2016 received from NGPDA.

ud played by the Appellant is also evident from
vit produced by him before NGPDA, wherein he
g to be the owner of the property, however the

cords the property bearing survey no.127/3
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ords (Form I&XIV) nor ture s sho
Tt is therefore clear that the abstract of Gud
oroduced by Appellant is a fabricated document.

ondents therefore filed complaint before the
ance  department regarding fraud played by the
erned talathi. Tempering of Public document is a serious

e and hence a serious action needs to be taken against

il stngked 14 thed oy %
singly even the electricity department don’t have any
ments submitted by Appellant at the time of



> house n0.443/B and house no.13/5 are
ses. The house no.13/5 is presently

d it is in the name of

v e 5 PIREN e S
”:! "* T . Kty

e ¥

te dated 18/10/2016 issued by the Village
jolim clearly states as under:
“that the house bearing H.No0.443-B, is
ndolim, Bardez, Goa.
'. is existing from the year 1999-2000 and
e of of Shri Lavu Toraskar as per village




for cultivation of coconut trees and there

any construction in “Pot Kharab” column. It

ek leave to produce those documents as and when
by the village Panchayat of Candolim and

€] d tn eﬂt.

it has failed to produce a single‘ document to

: said house was existing prior to 1991 let alone
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Respondent no.3

irudas Soiru Toraskar, 32
in .435, Vaddy, Candolim,
he Respondent no.3 above named do hereby on
y that the contents of paras 1, 2, 3, 3A-30,

< QAFQE 10, 11, 12 and 13 are true to my knowledge

i verl:

contents of para 14 is my submission.

a, Goa
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1bmits as under:
g

anyi g reply before this Honorable
to refer to and rely upon the

5 if the same is specifically averred

blic documents, the content of para 14 is my

n, which I believe to be true.
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100008563232
Date: 27032019 Page 1of 1 =
Taluka BARDEZ Survey No. 127
— g4 44T
m Candolim Sub Div. No. 3
¢ ;
— ‘%E’ll GCES
Name of the Field Wadi Tenurg
S AT T T
Cultivable Area (Ha.Ars SqMtrs) ST & (3. ’ AR
Dry Grop Garden 2 Total Cultivable Area
Rice Khajan Ker Morad 0T &
R TS R e i bl
0000.00.00 0000.01.50 0000.00.00  0000.00.00 0000.00.00 0000.00.00 0000.01.50 L
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TS & (3. 3T, =Y. )
_____Pot-Khamb ARLL) Remarks &
Class(a) Class(b) Total Un-Cultivable Area Grand Total
= () == (9) T AT ST Leul
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment 0.00 Foro 0.00 Predial 0.00 Rent 0.00
Rs =i Rs. : Rs. = Rs.
S.Nc.| Name of the Occupant Khata No. Mutation No. Remarks e
FeagIos 19 CIRIGELS R A
1| Manohar Hiru Naik Parulkar m '
S.No. | Name of the Tenant =1 aia Khata No. Mutation No. | Remarks
T F4T ORI A T
1 Mii-
Other Rights Za<z3 Mutation No. Remarks
Name of Person holding rights and nature of rights: T e P
A 58 9T FATH A7 T 3F THN '
—Nil
Details of Cropped Area famaTeiier &= arasfier
Year | Name of the Mode |Season |Name Imigated Unirrigated  |Land not Available for Source of |Remarks
e Cuitivator {7 i of Crop e ﬁ'ﬂ"ﬁ' ultivation st safis in'igation e
. at Area &= | fmmr
TS FO-ITH ﬁ“-ﬁ’m HaAmSqMis  |HaArs.SqMis Ewnure Hﬁrt.Squ s
w L L A L ¥, arc, o, oy
End of Report CERTIFIED 1

an further inquires, please contact the Mamlatdar of the concerned 'lQﬂp

y applied for on
Copy ready for deliverin
Copy delivered 51

CopyingEeesRs.
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2005

0. 443-B is registered in the name of

is registered as H. No. 447A(13/5) in the




ight to Information Act, 2005.

/03/2022 having inward no.
to inform you that the H. No. 13/5

‘the name of Fermina Ferrao Cardinho.




~g3 L LR T T
~ Difice of the Village Panchaya
4 R R CANDOLIM

e ‘ L Bardez - Goa 403 515

ol "’__ m1 L’—“‘ol 20(8-1%

Date: _18/10] 20/4

- TAX RECORD

;7,;:,-,_- _ 5 is to certify that the house bearing H.No0.443-B, is situated at Vaddy, -
fdolim, Bardez, Goa.
5*:'. g
* Said hous is existing from the year 1999 - 2000 and standing in the
& of Shri. Lavu Toraskar as per the village Panéhayat records.
hri. Lavu Toraskar paid an additio

<aae nal House Tax on the said House No.
T .' _j‘g_i-_rm-zom

.

 certificate is issued as per the Resolution No.6(9) passed in the Village
che, at meeting dated 13/10/2016 at the request of Shri. Gurudas §.

R% CARDOSO

BARDEZ - GOA
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